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fair retention price of ammo-
nium sulphate produced by
Sindri Fertilizers and Chemi-
cals Limited. [Placed in Li-
brary, see No. LT-86/62].

(ii) Supplementary Report (1960)
of the Tariff Commission on
the fixation of fair retention
price of ammonium sulphate
produced by the S'ndri Fer-
tilizers and Chemicalg Limit-

ed,

(iii) Government Resolution No.
Fert.1(15) /58-Vol. II dated the
16th January, 1962.

(iv) Statement explaining the
reasons why a copy each of
the documents at (i) to (iii)
above could not be laid on the
Table within the period pre-
scribed in the said sub-sec-
tion.

[Placed in Library, see No, LT-87/
6z].

NoTtiFicatioNn unpeEr Russer AcT

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
On behalf of Shri Manubhaj Shah, I
beg to lay on the Table a copy of the
Rubber (First Amendment) Rules,
1962 published in Notifieation No.
GSR 206 dated the 17th February, 1963
under sub-section (3) of section 25 af
the Rubber Act, 1947. [Placed in
Library, see No. LT-88/62].

PAPERS UNDER AGRICULTURAL Propucs
(DEVELOPMENT AND WAREHOUSING)
CORPORATION AcT

The Deputy Minister in the Ministry
of Community Development, Pancha-
yati Raj and Co-operation (Shri B. 8.
Murthy): On behalf of Shri S. K. Dey,
I beg to lay on the Table a copy of
the Certified Accounts of the National
Co-operalive Development and Ware-
housing Board for the year 1960-61
and the Audit Report thereon, under
gub-section (4) of section 41 of the
Agricultural Produce (Development
and Warehousing) Corporationg Act,
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1956. [Placed in Library, see No. LT-
88/62).

NOTIFICATIONS UNDER MANTPUR LaND
RrevEnue anp Lawp Rerorms Act
AND TERRITORIAL CoUNCILE ACT

The Deputy Minister in the Minis-
try of Home Affairs (Shri Datar): 1
beg to lay on the Table a copy each
of the following Notifications: —

(i) Notification No. 140/12|60-M
(v) published in the Manipur
Gazette dated the 31st May,
19681 containing the Manipur
Land Revenue and Reforms
Rules, 1961, under section 169
of the Manipur Land Revenue
and Land Reforms Act, 1960.
[Placeq in Library, see No.
LT-90/62].

(ii) The Territorial Councils
(Election of Members) Rules,
1962 published in Notification
No. G.S.R, 5 dated the 1st
January, 1962 under sub-
section (3) of section 54 of
the Territorial Councils Act,
1956. [Placed in Library, see
No. LT-DI;B2].

RuLks UNDER CENTRAL Excises ANS SaLt
Act
Shri B. R. Bhagat: I beg to lay on
the Table— '
(i) a copy each of the following
rules under section 38 of the
Central Excises and Salt Act,

1944: —
(a) The Centra] Excise (First
Amendment) Rules, 1962

published in Notification No.
G.S.R. 27 dated the 6th Jan-_
uary, 1962.

(b) The Central Excise (Sixth
Amendment) Rules, 1962,
published in Notification No.
G.S.R. 500 dated the 24th
April, 1962,

[Placed in Library, see No. LT-92/
62].
(ii) a copy of Notification No.

G.SR. 489 dated the 21st
April, 1862 containing corri-
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gendum to G.S.R. No. 269
dated the 3rd March, 1962,
under sub-section (4) of sec-
tion 43B of the Sea Customs
Act, 1878 and section 38 of the
Central Excises and Salt Act,
1944, [Placed in Library, see
No. LT-93/1944.

(iii) a copy of Notification No.
G.SR. 490 dated the 2l1st
April, 1962 under sub-section
(4) of section 43B of the Sea
Customs Act, 1878, [Placed in
Library, see No. LT-94/62].

12.10 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—Contd.

Mr, Speaker: We now take up
general discussion on the Budget
(General) for 1962-63. Shri Gajraj
Singh to continue his speech,
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Shri Gajraj Singh Rao (Gurgaon):
Yesterday I was submitting the point
that the clearest index as to whether
the v.llages or rural areas have be-
come prosperous or not is to see whe-
ther the people from the rural areas
are forsaking their traditional employ-
ments and migrating to towns, big
cities ang big industrial centres. That
would be a clear index. If there is
good employment available at home,
who would | ke to go to other places?
Not only the cutivator kisans, but
other labour also who used to be em-
ployed in khadi, shoe-making and
other small cottage industries, have no
means of living in the villages now,
and they are m grating to towns, and
the juggies in and about Delhi and
other b g towns are a clear index of
it, of the.r real fate. To say that
prosperity has been brought to the
villages I would submit is a fallacy
which we cannot for long screen by
figures etc.

A young gentleman who has been
associated with constructive work ask-
ed Mahatma Gandhi during his last
days: “Mahatmaji, you used to say
that swaraj was to come. Now swaraj
has come. You also said that Ram
raj was to come. When is that com-
ing?” Mahatmaji’s brief reply was:
“When people like you go back to the
villages, that would be the day of Ram
raj.”

Mr. Speaker: Is he asking me to
E0 to the village?

Shri Gajraj Singh Rao: Yourself and
myself also, because for employment
I came to the towns and cities. Other-
wise, if the heaven was there in the
village, I would have certainly re-



